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This the 2maday 0f Decewhe . 2003

HON’BLE SMT. LAKSHMI SWaAMINATHAN. VYICE-CHAIRMAN (J)

HON’BLE SHRI V. K. MAJOTRA. VICE-CHAIRMAN (A) -

Union of India & Ors. www Bpnlicants
S S

virender Saran , v Respondent

0ORDER (By Circulation)

Hon’ble Shri v.K.Majotra. v.C.(A) =

respondsnts In OA 'No.zlélfzooz.have fileﬁ this
application sesking review of order dated Fh.8.200%
ﬁ;hereﬂﬁ'#the Of was dispossd ofn- It has been ocontendad
‘that thére are’ errors apparent on the face of record in
the Tribunal”é order. Respondents hawe polnted out that
the Tribunal has cbssrved that respondents did not issue
any show cause notice while respondents had issusd a show

cause notice in CQotobsr 19%99.

Z.  We have qaﬁe through the records as well as the
Tribunal’s arders  in guestion carefullwv. We find that
the cwntention. of the respondents that they had Issued
the show cause notice to applicant has been discu
tenath in the Tribunalés order and then only  conclusion
has been drawn that respondents did not ilssue anv s how
cause notice regarding reduction of applicant’s pay. We
have also gone through the other contentions raissd in

the rewiew application. We find that 1t is mairaly an
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attemot  to rearque the case which is not permissible  in

rew e,

[
=
=
=
@
3
®
&%
=
ot
=y
=
i
o
&
-
=is
o
1
il
2
=
{f}
B
e
&
i}
-
&
&
=
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fow, K. Majotra ) I Smt. Lakshmi Swaminathan )
Wice-Chairman (4 Wice-~Chairman (J)

Faan/



